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(d) the privileges enjoyed by a re-
cognised Trade Union and the type 
of assistance received from Govern-
ment? 

The MInIster of State in the MiDIs-
try of Labour, Employment and Reba-
biUtation (Shri L. N. Mlshra): (a) The 
Indian Trade Unions Act . does not con-
tain and provision relating to recogni-
tion of Trade Unions by the Govern-
ment and as such no Trade Unions on 
National level have been given recog-
nition under the Trade Unions Act. 

(b) to (d). In view of (a) above do 
not arise. 
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Central va.uaDce eormnt-'OD 

-1551. Sbri 81dhea1rwar PraII4: Will 
the Minister of B_ AJraln be pleaI-
ed to ltate: 

(a) whether it Is a fact that the 
Central VigUaDce CommlaiDD fa 110' 
a statutory bOd)'; 




